
Oren Court.. 

CENTRAL ADMIN IST RAT DIE TRIi3WAL, ADD IT IONA L BENCH , 
A LIAHA BAD . 

Dt h is The 5th March, 	1097. 

Hon '1.7) le 
C oram : Dr .R K. Saxena , JM. , 

H on '11 e Mr. D .S .Sawe ja , AM . , 

ORIGINAL A F FLICAT 101 NO : 1388 of 19 

Hari Ram son of Sr iTulsi Ram, resident 

of vil ]age Isma i 1p ur Kotwa , F ost of f ice : 
Manauri, district : Allahabad .  

• • • 	Applicant . 

Versus: 

1. Gene ra 1 Manager, Northern Rai lway ,  
Bar Oda House , New De lh I. 

2. Divisional Railway Manager, 
Northern Rai Tway, A llahabad . 

3 . Divisional Superintending Engineer (Track), 

Northern Railway , DRM1c office, 

Al lahabad 

4. Assistant Engineer (Track ) 

Northern Railway, Allahabad 

5 . Shri Indramani Shuk la, Inspector of Works (Line )9 

Northern Railway, Allahabad 	
• • 	Respondents. 

skysepiaaU: 
1Sr iAnand Kumar, Counse 1 for t he alp licant 

2 .Sri T .1\1 .Koe 1, counsel f or the r'spondents. 



2. 	 CPEN CLURT: 

JL.E,Ell (LEAL). 

By Ficn I b le Dr  

The applicant- Hari Lam has fined this O.A. 

seeking relief that the order dated 18.4.1994'passed 

by the Disciplinary Authority about his removal fran 

Service by thlz-Appellate Order dated 25.1.1995 

confirming the same in appeal and the Levisional order 

dt . 	February ,96 to be quashed. 

2. The respondents have filed counter reply opposing 

the same. They have also filed the application which 

has bean moved by the applicants showing his 

disinterestedness in the proceedings and when no 

further notice on the respondents could be served, the 

applic,?ntwas directed to get the notice puolished in 

the local news paper out no action has be.en taken. 

3. Sri Anand Kumar, Counsel for the applicant and 

Sri T.N.Koel, Counsel for the Official respondents 

presn-t. Sri .nand Kumar, pleads that the applicant is 

not intere.sted in the case because no reply to th?. lAte: 

which was written by him,was given by the applicant. He 

further states that the steps have also not been taken 

to get the n^tice published in the local news paper with 

respect tothe respondentA10:5. He also relies on the 

annexure-1 , which was filed alongwith the counter 

affidavit to draw his any conclusion abou,; 

disinterestedness. 

4. in 
 view of the facts that the compliance of the 

directions given about the publication of the notice 



3. 

to the respondent No: 5, in the local news piper is 

not done, th4 matter stands dismissed for non—prosecution 

of the case. 

Lei 	 Membc- 

11‘ 	 rc s. 


